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TN, I A TAGTY TREdT HATAq

Sfeg=AT
T2 fawett, 9 Swadl, 2025
FT.3MM. 155(3).— Frald LRI, TATALOT (F2eA0r) Aferf==w, 1986 (1986 T 29) it &mer 3 #r
STLTT (3) T Y& ATFadl FT TN FId gU T AT TLHL & AhIAT GITaL0 3T a HATAT il
ATEHAT TEATH F.3M. 1533 (1), AT 14 Adaw, 2006 F STHLT | AT o TSI, SHTLTIT, ST 2,

T 3, 3U-ET (i) HEATH FLAT. 2222(3), ARG 10 A, 2024 FTT THIAT AT TLHT & TATEL, a9
AT AT TREaT HoTed ¥ SATee=T § FHofortad gy w2l §, 997 -

ITH ATEEAT & U7 8 |, HH HEAT (jii) ¥ 39 Gateq Gatedt & vanq Hafetag w9 @ dr
i wiafsat siaq:efod &t Sosft, srava:-

“(iii =) =T Toras AT arted, - TEET”,
fafesw 7.7, 704 (FI3E) =< Hiu=uy,
foehe FeTor T, FedTT, Tor-411046
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TG JUATA, HIE qra
foroaur: g STfer=AT, AT o TSI, ST, 91 2, T2 3, I9EE (ji), FT.81T. 2222(37), 9@ 10 I,
2024 T FaRTtorg v TS off |

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 9th January, 2025

S.0. 155(E).— In exercise of the powers conferred by sub-section (3) of section 3 of the Environment
(Protection) Act, 1986 (29 of 1986) and in pursuance of the notification of the Government of India in the erstwhile
Ministry of Environment and Forests, number S.O. 1533(E), dated the 14th September, 2006, the Central Government
hereby makes the following amendment in the notification of the Government of India in the Ministry of
Environment, Forest and Climate Change, published in the Gazette of India, Extraordinary, Part Il, Section 3, Sub-
section (ii), vide number S.0O. 2222(E), dated the 10th June, 2024, namely:

In the said notification, in paragraph 8, after serial number (iii) and the entries relating thereto, the following

serial number and entries shall be inserted, namely:-

“(iii a) Shri Vivek Bapurao Patil, -Member;”.
Building No. Q.704 (QUE) Wondercity CHS, Near Katraj Dairy,
Katraj, Pune-411046

[F. No. 1A3-13/7/2023-1A.111]

RAJAT AGARWAL, Jt. Secy.

Note:- The principal notification was published in the Gazette of India, Extraordinary, Part 11, Section 3, Sub-section
(i), vide number S.O. 2222(E), dated the 10th June 2024
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